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Record of Proceedings

During the hearing, the learned counsel for the petitioner submitted that there has been
delay on the part of the petitioner to submit the revised tariff forms as prescribed under the
2014 Tariff Regulations, since the clearance from the Comptroller and Auditor General of India
with regard to audited books of accounts of the Petitioner’s Company was received only during
December, 2017. He accordingly prayed for grant of four weeks time to file the revised tariff
forms. Learned counsel further submitted that it has filed the additional information in
compliance with the direction of the Commission vide interim tariff order 23.5.2017.

2. The learned counsel for the respondent, Discoms of Rajasthan submitted that the decision
as to whether the Rajasthan discoms should procure power from the generating station of the
petitioner at the rate determined by the Central Commission is pending for consideration before
the Rajasthan Electricity Regulatory Commission (RERC). He accordingly submitted that the
tariff to be determined by the Central Commission would be subject to the final decision of the
RERC. Similar submissions were made by the learned counsel appearing for the discoms of the
State of Punjab and Haryana.

3.  The representative of UPPCL submitted that UPERC had approved the PPA for procurement
of power from the generating station. He however, stated that petitioner may consider
reduction in the tariff for the power procurement from the generating station.
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4, The Commission after hearing the parties directed the petitioner to file the duly audited
revised tariff forms as per the actual COD, on affidavit, on or before, 6.7.2018.

5.  Matter shall be listed for hearing on 7.8.2018.
By order of the Commission
-Sd/-

(T. Rout)
Chief (Legal)
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